L

A. T. Bench, JAIPUR

Date of Grder ’

orders

"9!‘3093.

- decided not to attend the Courts

President,Bar', Association has intimatea that

the dar Council and the Bar Association have

on 19th,Marchy
93 as a token strike,to protest against proposed
tO'the gar Councilil Act,

dered the requeqt and we are of
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